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:I‘HE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) and (c¢). The main suggestions
of the Association related .to raising,
under the Differential Rate of Inte-
rest Scheme, of (i) the income eligi-
bility criteria; (ii) quantum of loaa
permissible; and (iii) the funds ear-
marked. The first two of the sugges-
tions could not be accepted because
the Differential Rate of Interest
Scheme aimg to assist the weakest
amdig the weaker sections of the
society and any enhancement of in-
come ceiling or quantum of loan
would reduce the availability of
funds for the weakest sectiong atid
could thus, work to the detrinent
of such people generally. A3 regards,
raising of fundg earmarked under the
Scheme, the banks have already in-
creased the loanitag under the Scheme
from 0.5 per cent ©o 1 per cent. The
advances of all the banks under the
Scheme have steadily increased from
Rs. 87.3 lakhs at the end of December,
1972 to Rs. 192.49 crores as at the
eng of December, 1980. Thig trend is
expected to contitiwe because the
aggregate advancegs of the banks are
continually increasing,

fete que foww dwmeza faew,
IS FT T EET

3237. =t fagwr Forg: 7ot anfusg
FHT g FATA FY TAT AT fan

(%) 791 ag == g fa fadia
oz faqa EFtereer fua, sosiq (wea
y#) w3 @ 90 3 F¥ 9F @
fand afonyeasq ATAT 49 A
sfs e g g §

(@) #ar wg w1 9% § f& isg
T A gA el ® g4 979 A
3 forg degta AR § 3q%ig faar
ar St arHsx AT war g #HIR

MARCH 12, 1982

Written Answers §20

(w) afy sa0F  widi &0 9a
TARICEHY §, i FAT AT QIR
YAl Aifa & nAar 3a wfaei w1
FHEIF TAMT ST H AT ?

afosy Wateg d ST Har (=
qlo Yo &) : (%) @ (7). Fa§
fame woe faqa Exvwrga fwea,
574, fsiad ge641 =fh+ 1w 7@
%, 9-11-81 3 fawaz @¢ & g%
g1 g (fawra wd fafaawa)
wiglaw 3 iggl & agw %A
feai 3 uiggew & FFG H HqsY
JEH WCRTT QAR TH gAA B
YAC H T HLAX Y I Faw wM
AT fwat a1 § fo #a1 ag 64Ty-
7gw & A¥a faw4ta ggasra ag
fagm wa«ifazs & =TT F\
I IIFF AT

Raw Material for ExpOrt Oriented
Industrieg

3238. SHRI D. S. .A., SIVAPRA-
KASHAM: Will the Minister of COM-
MERCE be pleased to state:

{(a) the rules and regulations
governing making raw material avail-
able for export-oriented industries;

(b} whether Government propose
to amend the rules and regulationg to
enable easier availability of raw
materialg for such industries; and

(¢) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA). (a) Apart from ob-
taining import replenishment licences
against exports under the impart
policy for Registered Exporters, units
exporting 10 pey cent or more g¢ their
annual production of select products
in any of the two previous years,
are eligible to obtain' Automatic licen-
ces under the Actual Users policy for
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a value 10 per cent higher than its
actual consumption. Likewigse units
exporting at least 50 per cent of their
annual production are eligible to get a
supplementary licence upto 50 per
cent of the value of their automatic
licence, without routing the applica-
tiong through the sponsoring autho-
rity. Such gupplementary licence can
also be used for direct import of some
of the canalised items required by
them as raw material. The details of
the policy are contained in the Import
Policy Book 1981-82, copies of which
are available in Parliament Library.

(b) and (c). There are suggestions
for-further liberalisation of the import
policy pertaining to raw materials re-
quired by export-oriented industries.
These are being examined in connec-
tion with the formulation of import
policy for 1982-83

Setting up of a Free Trade Zone in
Tamilnadu

3239, SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of COM-
MERCE be pleageq to gtate:

(a) whether Government have con-
sidered establishing fre, trade zone
in Tamilnadu; and

(b) whether Government have re-
ceived any represen'tation from Tamil-
nadu Government in this connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) and (b). The
representation from Government of
Tamil Nadu wag received for setting
up a Free Trade Zone in Madras. The
question whether new Free Trade
Zones should be set up or not, ig un-
der the consideration of Task Force
set up by th, Government. The re-
port of the Task Force is awaited.
After receiving the report of the Task
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Force, the Government would decide
on the policy towardg establishment
of new Free Trade Zones.

Development of Roads in North-
Eastern Region

3240. DR. R. ROTHUAMA: Wil] the
Minister of DEFENCE be pleased to
state:

(a) total length of roads in kilome-
treg so far constructed by the B.R:T.F.
in each of the State of Mizoram; Naga-

land, Arunachal Pradesh, Manipur,
Tripura and Meghalaya;
(b) financial provision earmarked

for construction of new roadg in these
States under Border Roadg Develop-
ment Board in 1982-83;

(¢) whether there is any programme
for widening the Silchar-Aaizwa)] Na-
tional Highway in the immediate
future; and :

(d) if so, when and the details
thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN). (a)
The total length of roads constructed
by the Border Roads Organisation in
the six States/Union Territories in the
North Eastern region, upto Decem-
ber, 1981, is as under:—

Kms

Mizorzm 1431 64
Nagaland 1154 98
Arunachal Pradesh . 1672718
Manipur 700- 94
Tripura 205 -4
Mceghalaya 288 37
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